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It is hershy notified for generallinformation that the

Institution mentioned.below has been approved by Department of

Scientific

& Industrial Research, New Delhi, t}e Prescribed,

Auwthority for the purposes of clause ( g4 ) of|sub~section (1) of

Segtion 35

(Thirty Five/One/ e ) ©of the Incqme~tax Act, 1961

read with Rule 6 of the Income~tax Rules, 1962 |undexr the category
"Associabion® Subject to the following conditfong s

i}

1i)

“iv)

That the Birls Institute of Medical|Research, Gwaller

will maintain a separate account of [the sums received
by it for scientific research. :

That the said Institgt*  will furndish annual returns
of its scientific research activitids to the Prescribed
Authority for every financial year in $uch forms as may
be laid down and intimated to them r this purpese by
30th April each year. - =~ = - : : .

That the saia 0stitute .1y cupokt to the Prescribed
Authority by 30th June each year a cppy of their audited
annual aceoun:s showing their total fingome and expenditure
and Balance Sheet showing its . assets| liabilities with a
gopy of each of these documents to t eiconcerned
Commissioner of Income=tax. ' :

That the said Jinstitute will applly to Central Board
of Dircct Taxes, Ministry of Financep (Dep rtment of
Revenue), Kew Delhi, 3 months in advpnece before the
expiry of the approval for furthexr gktonsion,
Applications received after the datejof expiry of
approval are 1liable to be rejected.
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Birla Institute of Medical Re o PiO, : - '
Gwalgor.i ity 305; ;cal Resaarchq +O.Residency,
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This Notification is cffective for a period from

1.4,1986 to 31.3.1987.

( Y.K.qgfiggz;

Under Secretary to the Government of Ipdia

Copy'forwérded to:d

1,

2,

3.

All Commissionéks of Income~tax (2 copies)-

Directbr of Inspection (Investigationﬁ/(special Investiéa
gation}/IT&Audit/RS&PR/Vigilance/Intelligence/Recoverf
Survey/paPR, New Delhi. '

Directorate of O & M Services {income~tax), Aiwan-e~

_Qhalib, Mata Sundri Laneg, New Delhi. -

, _
The Secretary, Department of Scientific & Industrial
Research, Technology Bhavan, New Mehrauli Road, New Delhi
with reference to their Office memorandum No.

eTence . 1/650/84-TU.V

dated
. 12=5=06

“ The Joint Secretary & Leg@l'ﬁdviser, Ministry of Law,

Shastri Bhavan, New Delhi.

GComptroller & suditer General of India (50 copiesys

‘Aulletin Section of D.I.(P&PR}, 2nd Floor, Hans Bhavan,

i.P., Estate, New Delhi (5 copiesVe

Th Mpls I '
© Dipector, Birlas Institute of Hedical Research,

P.O. Residency, Gmalior - 474 005 (U.P.)
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( Y.K. Batra V
Under Secretary to the Government of India

/Bamola7

Ay —p—



